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filed the reply in pursuance to the notice issusd on the c.p,

Lepresentation sgems tg h

‘Notice of C.P, from this Tribunal.

Cermtral pdministrstive—TTibungl
Principal Bench

LK 2

CP 36/97 , ‘
- ig - , -7
08 1237 / 96 '

New Delhi, this the 16th day of Feb.,1997

. Hon'ble Or -Jose P.Verghesa, Vice=Chairman
Hon'bls Shri S.P.Bisuas, Membar () )

Ve

Krishan Singh s/o

3he Ram Kishan,

Badli worker,

Delhi Milk Scheme,

West Patel Nagar,

New Delhi. s« Applicant .

1

(By. $hri R}S.Rauab; Advocate)

cVERSUS

10 50£\OT QRiZUi’
Secretary to the Gout. of India,

/ ~Ministry of Agriculture,

(Deptt. of A.H. & Bairying),
Krishi Bhawan,
New Delhi.

2. - 8hri Rajinder Chauhan,
General fManager,
Belni Milk Scheme, o ’
Wsst patel Nagar, - _
New Deglhi. , ‘ - »«eRespondants,

(By Shri Ve3.R. Krishns, advocate)

0 RDCE R (ORraL)

By Hon'bls Or. Jose P Verghese, Vice-Chairmen (Q)ys--

This C.P. is filed against the order of this Tribunal
dated 5.6.1996 directing thz respondents to dispose of the

Feprasentation of the petitionegr. Réspondeﬁté have today

on 4th Feb.,1997 and the saig order dispesing of thg

ave baen Passed after receipt of

-

compliance witg the orders- of ‘this Tfibunal wherein respon-

dents have'made-ganuine efforts to con
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sider the case of the
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petitionegr favourably and the time taksn was for the

purpose of creating supernummerary post and consideg

him  fop ragulafisation and the process as @ uhule:ﬁight have
ytakeptime which is understandablae.

.The... respondents should have completed this procass

within the time limit giwen by the Tribunsl in the order

dated 5.6.1996 and in the svent the process could notbe
completed within the time given they should have appreached
the Tribunal for extension of time and they have not done
so but .in view of ths Fact that they h ave been making
efforts to comply with the order and in view of the solemn
apology tendered by them by an affidavit/uith a caution
from the Tribunai that they shall not repeat thgsame in
future, the notice issusd is discharged and the Contempt

Petition is disposed of.
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(S P J/Bisweas) ( Or. Joseg P. Varghess )

Membar (A) ‘ Vice-Chairman (J)
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